
CECINTMAL ADMI I STiATI yE TB I BU AL 
3M ALCP F 13E !CH 

I Comrrercial Complex, (BDA) 
indiranaqar 
Banalore - 560 038. 

&JPY TME_ 4T: AU.USTI  1S6 

PRES E NT 

The HcN'I3LE ivBER (JUDICIAL) 	•. S}I 
The HO '3LE .iE 3ER (AYINrSTflATI ;) .SHRI 

IN 
APPLICAT.Y N.17/3 F) 

CII .RA.'Ji\RISHNA RAC 
L.H.A. REGO 

Everest D'Souza 
Subrahmanya Jois & 

Prasad Subbanna, Ad\ocates, 
36, Shankara Park, 
Shankarapuram, 
Banjalore-56fCO4 	 .•.. 	Applicant 

VERSUS 

The Director, 
Central Food Technological 
Research In5t5tute, 
Cheluvamba Mansions, ysore-570013. 

The Head, Central Food Technological 
Research Institute, Reçional Centre, 
Hoige Bazaar, Mangalore - 575 001. 

The Administrati\e Officer, 
C.F.T.P.I. Cheluvanba Mansion, 
i.ysore - 570 013. 	 •.,. 	Respondents 

ORDER 

In the above aplication this Tribunal has passed the 
following Order:— 

Copy to:  
verest D'Souza, 

I 	C/o.Vs.H.S.3oiS & rrasad Subba 

L 	Ad'. ocates, 36, Shankara Par, 
Shankarapura, anga1ore-4. 

the 

"As no notification has yet bcen issued by the Central 
Go'ernment under Section 14(2) of the Administratie 
Tribunals ActI985 bringing the Central Food Tech 0—
logical Research Institute, Mangalore within the 
pur'iew of this Act, this Bench Is not competent to 
entertain this application. 	e theroore direct the 
Registry to return the papers to the applicant 
immediately who is at liberty ti pursue the matter 
before the proper forum". 

Given under my hand and the Seal of this Tribunal, 
5th Auqust,1986. 

( BEGISTRA}t. 


